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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 97/2022

KAMAL TIWARI .. APPLICANT

UNION OF INDIA & ORS.

//VERSUS//

_.RESPONDENT

REPLY ON BEEALF OF RAJASTHAN STATE POLLUTION CONTROL

BOARD

It is most humbly submitted on behalf of the

State Pellution Control Board as under :

PARAWISE REPLY

1.

That, the matter contained in para 1
pertains to be replied from RSPCB hence,
reqguired.
That, the matter contained in para 2
pertains to be replied from RSPCB hence,
required.
That, the matter contained in para 3
pertains to be replied from RSPCB hence,
required.

FACTS IN BRIEF WITH GROUNDS:

1.

‘Thai, the matter contained in paré 1.

Rajasthan

does not

no reply

does not

no reply

does not

no reply

does not

pertains to RSPCB hence, no reply required.

That, the matter contained in para 2

does not

pertains to RSPCB hence, no reply required.

That, the matter contained 1in para 3

does not

pertains to RSPCB hence, no reply required. éaijbﬁfl
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/ 1. fhat, the matter  contained in para 4 does
’ pertains to REPCR hence, no reply required.

' [ That, the matter contained in para 5 does

E pertains to RSPCB hence, no reply required.
0. That, the matter contained in para 6 does

| pertains to RSPCB hence, no reply required.
7. That, the matter contained in para 7 does

pertains to RSPCB hence, nc reply required.
8. That, the matter contained in para 8 does

pertains to RSPCB hence, no reply required.
9. That, the matter contained in para 9 does

pertains to RSPCB hence, no reply reguired.

10. That, the matter contained in para 10 does

»

&5 4?5 pertains to RSPCB hence, no reply required.
G-idby' ?il{_ That, the matter contained in para 11 does
= “‘51:3*2-\\ )
g %gf')zfn G pertalns to RSPCB hence, no reply required.

wemarta,

Bﬂ///lZ{i, hat, the matter contained in para 12 does

tz“ﬁf3:€j2¢%¢/perta1ns to RSPCB hence, no reply required.

13. That, the matter contained in para 13 does
pertains to RSPCB hence, no reply required.

14. That, the matter contained in para 14 does
pertains to RSPCB hence, no reply required.

15. That, the matter contained in para 15 does
pertains to RSPCB hence, no reply required.

16. That, the matter contained in para 16 does

pertains to RSPCB hence, no reply required. /
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y “}"FURR THE H()N' “l'F', N{\T l”fH'\]n (}"P,F.” TPIHUHAL’ CENTRAL
ZONAL BENCH, BHOPAL (MP) o

IN THE MATTER OF
ORIGINAL APPLICATION NO. 97/2022

KAMAL TIWARIT . APPLICANT

//VERSUS//
UNION OF INDIA & ORS. ..RESPONDENT

AFFIDAVIT

1, vijay Sharma, S/o Late Shri Krishna Kumar Sharma
,Aged about 50 years, Regional Officer, Rajasthan State
Pollution Control Board, Jaipur (North), Rajasthan, do
hereby solemnly affirm on oath as under:

1.That I am the Regional Officer for Rajasthan State
Pollution Control Board, Jaipur (North) and fully
conversant with the facts of the case and hence
/4;ﬁ==;2<§N competent to swear on this Affidavit.
.3& ;? "2\;hat the contents of the Reply to the Original
¢ gplications has been drafted on my instructions
4§§d the same are true and correct to the best of my
A knéwledge and belief and no material fact has been
concealed or supressed.
Y
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L W7 DEPONENT
VERIFICATION

I, the above named Deponent do hereby verify that the
contents of the Affidavit are true and correct to the

pest of my knowledge and pelief and no material fact
has been concealed.

Signed and verified on this &+ Day of Aprﬂ , 2023 at
Jaipur (Rajasthan)
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~viour true and lawful attorneys. for mefus in my/our name. and on my/our behaif ¢ appear piead and actin
the said case, and Mor parhc i it *G Faw. 1@ @. p St u, ¥i 20w an €nd. represent and venfy pettion.
piawis CF wUlEN SlAtements an_ I mace Cresa i g CliCas 3 pel.ains in the court. to present. withdras
arptreceive documents anc any money from the Cour! or from the opposile parly eiher execution of the
decree or Stherwise, and on receipt of payment thereof (o sign and delver for me/ us proper recespls and
@larges for the same, 1o compsomise or to refer the case te arpiration. to seek execution of the decres or
any orders in the case, to draw, make present withdraw amend and represent any memorandum ci appeal or

cross objections 1N any appeal Visir1n i SEak tesiey S roure of Ay Judgement, decree or order i the
case ‘o2ppedr coNORIand ol aft o nosor At Al pac s mroos anvd cevews, and 1o do all other lawful
2cts and things as effectuz ly as bwe couid {io the same whatier being Dersonally oresent or otherwsse.
Myiour s2ic’ counsel 1s/cre also hereby authonsed and emoowered *o insiruct. engage or appoint any other
counsel or counsels toappeaaD'eadandadrithm'cr?m‘:ﬂemrhwsm\erd:senceovothemaeamym
s2:d counse! may think proper to do so. al acts of such counsel of counsals shafl be equally and simitarly

pnding on me.'us as f done be imw/our said counset ard as *done by mefus personally.
1/ we hereby agree tha « 2 - pat o the sard oo sl ea caman s unpaid before the hest heanng of

jhe case crany nearingolmewseb:'ued on four ar a1 any cther pface excent the usual court premises
then my / our said counsel will rot be bound to appear hefore Fha court. The counsel's fee now settied and
agreed o s in raspect of this Courtand for the oendir ¢ prow: 2dings only. ‘ ry fresh action hereafter taken wil
enttie the counsel 20 frush fees. 1 /2¥e aise agrea that if the c2ce he dismissed in default or if it be proceeded
ex-parte under amy CICUMSIZes whaiscever the saird ccurse! chnll not he held recnorns.dle for the same and
all whatsoever my/our sa¢ Course! 313° 4o nooanector wor e caierse s we do hereby agree 10 ratity
40 confirrr Amy costs awar J57 i e case 22 any me 1 Ty U favaur sh al $orm part of the cotnsel's claim
»nd chall e pavabie o humthem i zadition ‘o histhelr fass ~the case

INWITNESS WHERED o hame her oo s 21Ty 24 tot{e}al
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